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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD. BENCH 

AT HYDERABAD 

0.A.5OY94.L 	 DtL  £f..PfiC!SiOfl j. Q40.-2.7.1.. 

Applicant. C.hintala Adinarayana 

Vs 

The Sr.Memher. (Personnel). 
New Delhi-i. 

The Chief General Manager, 
Telecorrniunications, AP Circle, 
AMoS, Hyderabad-1. 

The Director, Telecommunications, 
A.P.(North), Visakhapatnam. 

The Sr.Superintendent, 
Telegraph Traffic Division, 
Visakhapatnarn-20-. Respondents. 

Counsel for the applicant 	; Mr. M.P.Chandramouli 

Counsel for the respondents 	: Mr.N.V.Raghava Reddy,Addl.CGSC. 

CCRAI4: 

THE RON' BL,E SHRI R. PJiNGARAJAN ; MEMBER (ADMN.) 

THE HON'BLE SHRI 8.5. JAI PARAMESHWAR ; MEMBER (JtJDL.) 
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ORDER 

ORAL ORDER (PER HCN'BLE SHRI R.RANGJ½RAJ4AN S MEMBER (ADMN.) 

Heard Mr.M.P. Chandramouhi,  learned counsel for the 

applicant and Mr.N.V.Raghava Reddy, learned counsel for the 

respondents. 

The applicant was impoased a  punishment of with-holding 
-. 

of increment for two years. While the PunishinentLir  in force the 

nnllrnnf - rhavq a sc_ 	nf crossfna,.ffjcjencv banas On 1-7-86. 
Hcmever, he was not allowed to cross the efficiency bar on that 

date but he was allowed to cross after  the expiry of the currency 

of the punishment. He represented his case to the Chief General 

Manager in that connection and that was rejected. He also filed 

a revision petition before the Telecom Board on 14-6-90. It is 

stated that 	eViSiOfl petition is still pending. 

This Ok is filed praying for a directionj6o the respondents 

th!,4 to refix the basic payof the applicant at a stage of Rs.620'(3 

in the scale of pay of Rs. 425-640/-  w.e.f., 1-7-86 with all 

consequential benefits. 

When the CA was heard for some length of time, the 

learned counsel for the applicant submitted that he -w-il-1. prsue his 

revision petition filed before the Telecom Board and in that view 

he subiitted that he will withdraw this Ok subject to the condition 

- - 	- 	- 	 -.-.--- - ---------- - - --'--J -- ---a - _t_ 	 -' 
Telecom Board. In  view of the above, the CA is disposed of as 

withdrawn subject to the condition that the applicant is at liberty 

to prsue his revision petition It. 14-6-90 filed before the Telecom 

Board. No order as to costs, 	- 

MEMBER(JUD 

Dated s Thh March 1927a. 
(Dictated in the Open Court) 

spr 

(R. RANGARAJAN) 
MEMBER(ADMN.) 
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O.A .No.5O6/94 

i: The Senior member (personnel) 
Telecom Board, Rar 8haan, New Delhi. 

2: Ths Chief Cannel [nager, Telecommunications, 
P,.P.Circle, Abide, Hydorabad, 

3. The Director, Telecommunications, A.P.,(North), 
¶?isakhapatnam. 

A 	 n4nronf Tnl on,'anh Ira?? in Oi'ision_ 

5. One copy to Mr.N.P.Chandça Ilouli, Adocate,CAP, Hyderabad. 

5,t One copy to flr.N.!!.Raghata Reddy, Sddl.CCSC,CAT,Hydsrabad. 

?. One copy to D.R.(A), CAI,Hyderabad. 

8,' One duplicate copy. 

YLKA 
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TYJ-  BY 

C.7F1PRED DY 

rU 	r-.1 - fl. 	fl UFiCbi\c.Q U 

\PPRD":D SY 

THE EET.Th -.L DHINILTRTI;.E TRIJUNAL 
HYDED) BENCH HYDEHASd 

THE H:N'LJLE 5HRI R.R.5 rc•RH3•;N: M(n) 

THE H PfLC SHRI 8.5 1 I PhRM.3HL-R 
M(J) 

DATED: 

E.* ./c.P/M.n .No. 

In 
0.1k .N0. 

1kDPT:D WID INT.:RI1 DIRECT IuNS IS3U0 

ALL 

0152 USED F. UITH 3I:TIS 

DISM 53ED 

015 HI\ D AS U ITHOSAUN 

CR0 	'D\RJT C TED 

NE CRDER\s Ti CESTS. 

II CJURT 

YLKR_ 

rbt an 
&ItMl Athilnisitetin iSr* 
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